
ACT No. XXI OF 1933. 

(,Received t h e  assent  o f  t h e  G o v e ~ n o r  General o n  the 2let 
S e p t e m b e r ,  193.3.) 

An Act further to amend the Indian Arbitration Act, 1899, 
for a certain purpose. 

a 

WBEREAS it is expedient further to amend the Indian 
Arbitration Act, 1899, for the purpose hereinafter 

appearing; It is hereby enacted as follows :- 
I.. This Act may be called the Indian Arbitration (Amend- short tiflea 

ment) Act, 1933. 

2. In section 19 of the Indian Arbitration Act, 1899, for Amendmenf 
of seotion 19, the words "the Court", where they first occur, the words "the 

judicial authority before which the proceedings are pending" 1899. 
shall be substituted, and for the said words where they occur 
for the second time, the words "such authority'' shall bs 
aubstituted. 
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